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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this
Seventy-First Report on the Ministry of Rehabxhtatxon—Receptxon,
Dispersal and Rehabilitation of New Migrants arriving in India from
East Pakistan since 1st January, 1964.

2. It would be recalled that the Estimates Committee for 1959-60
had examined the estimates of the Ministry of Rehabilitation—
Eastern Zone—and presented the Ninety-Sixth Report (Second Lok
Sabha) in April, 1960, which dealt with relief and rehabilitation of
displaced persons from East Pakistan. Action taken by Government
on the recommendations contained in the above Report was examin-
ed by the Estimates Committee (1961-62) who presented the Hund-
red-and-Seventieth Report (Second Lok Sabha) on the subject.

3. The Committee took evidence of the representatives of the
Ministry of Rehabilitation on the 15th and 16th December, 1964. The
Committee wish to express their thanks to the Secretary Mi
of Rehabilitation, the Director General of Relief and other officers of
the Ministry of Rehabilitation for placing before them the material
and information they wanted in connection with the examination of
the estimates.

4. The Report was considered and adopted by the Committee on
the 26th March, 1965. It was sent for factual verification %o the
Ministry of Rehabilitation on the 27th March, 1965. During factual
verification, the Ministry submitted certain additional facts and
figures pertaining to some of the paragraphs in the Report for con-
sideration of the Committee. These were considered by the Com-
mittee at their sitting held on the 2nd April, 1965 and such of those
as have been accepted have been suitably incorporated in the Report.

5. A statement showing an analysis of the recommendations con-
tained in this Report is also appended to the Report (Appendix XV).

ARUN CHANDRA GUHA,
Chairman,
NEw DeLHI; Estimates Committee.
April 3, 1965.
‘Chaitra 13, 1887 (Saka).




CHAPTER 1
GENERAL
A. The New Influx

Ever since the partition of the country, there has been Introductory,

a continuous flow of people belonging to the munority
communities from East Pakistan into the bordering indian
States of West Bengal and Assam, and the Union ‘Lerntory
of Tripura. This is due primarily, if not solely,
to the sense of insecurity prevailing amongst
the minority communities in East Pakistan and this sense
of insecurity has often been accentuated by widespread
and organised riots and raids on the minority commuaities.
Besides, there is also the question of economic difficulties,
as the minority communities there have very little econo-
mic opportunities to earn their livelihood. After the riots
of 1950, there was a large exodus of persons belonging to
minority communities from East Pakistan into the bor-
dering Indian States and it continued upto about the
middle of 1952. But even after that, there has been a
continuous flow of migrants from East Pakistan, though in
lesser dimension, so much so that by the end of July,
1958, the total migration from East Pakistan was estima-
ted at 41.17 lakhs. In March, 1958, certain restrictions were
imposed on migration from East Pakistan. But even then
the migration continued. In 1962, there were well-orga-
nised riots and assaults on the minority communities in
Rajsahi and other adjacent districts of East Pakistan and
about 20/25 thousand people migrated to India. Then
came the riots in January/February, 1964. This time the
riots were more well-organised and widespread than even
the riots of 1950. The number of casualties is anybody's
guess, but it ran into thousand. The rate of influx of
migrants from January, 1964 onwards assumed serious
proportions and this time even Buddhists and Christians
were also harassed and that led to the mass migration
from East Pakistan into India. Large number of tribals
also migrated both after the Rajsahi riots of 1962 and after
the last riots of 1964. Distressing reports were received
of harassment of migrants including assaults on women,
robbery and physical violence on a large scale in the
course of migrants’ journey across the border.

2. An idea of the size of the present influx, composed
of the members of the Hindu minority in East Pakistan
and some Tribals, Buddhists and Christians can be had from
the following figures furnished to the Committee of migra-
tions from East Pakistan into West Bengal, Assam and

1964.



Tripure during the period ist January 1864 to 31st Decem-
ber, 1964:

West  Assam Tripura Total Monthly
Bengal average

(@) 1.1.1964 to  5,09,332 1,70,713 94,670 7,74,715 77,4715
31.10.64 (6574%) (22'04%) (12:22%)

(b)1.11.1964) to 69,106 6,505 5,670  81.281 40,640.5
31.12.1964 (85'02%) (800%) (6°98%)

Grand Total:  5,78,438 1,77,218 1,00,340 8,55,996
(67°58%) (2070%) (11-72%)

It would be seen that though the migrations during the
last two months of 1964 have averaged 40,641 persons
a month as against the monthly average during the first
10 months of 77,472 persons, the exodus is still continuing
creating problems of immense magnitude for the Govern-
ment in regard to relief, maintenance and ultimate rehabi-
litation of new migrants a sizable portion of whom arrive
in destitute or near destitute condition.

Bulk-up of 3. Out of a total of 8:56* lakhs new migrants who arrived

into catego-
ales.

in India during 1964, 4.42 lakhs or 51.6 per cent have
arrived without any travel document, 2:50 lakhs or 29-2
per cent have come with Migration Certxﬁcam issued by
the Deputy High Commissioner for India at Dacca and 1-64
lakh or 19-2 per cent persons possess regular Passports
issued by the Government of Pakistan. The detailed break-
up with percentages of migrants under each -category
crossing into West Bengal, Assam and Tripura is as fol-
lows:

West
Bengal Assam  Tripura Total

With Maigration

Certificates—

(a) Till October 2,14,738 6,45 230 2,21,426
1964 (96-98%) (- 92%) (-10%)

(b) 1-11-64 to 26,474 12 28,498

31-12-64 (92:89%) (6- 67 o) (-44%)

® At the time of factus] verification the Ministry have stated that thie
figure includes non-Muslim Pakistani Nationals who had come to Indis with
Pakistani nnd Indian Visas, The number of migrants who bews
srrived with stanj Passports is indicated ip the table given in pars 3.




West Assam Tripura Total
Bengal
With  Pakistani
Passports—
(a) Till October 1,37,401 2,268 271 1,39,940
1964 (98-19%) (1-62%) (-19%)
(®) 1-11-64 to 22,604 1,168 30 23,802

31-12-64 (94:96%) (4°91%) (-13%)

Without Travel

documents—
(a) Till October 1,57,193 1,61,987 94,169
1964 (38:03%) (39:19%) (22-78%)

(®) 1-11-1964 to 20,028 3,438 $,S1S
31-12-1964 (69-14%) (11-86%) (19:00%)

413,349

28,081

B. Migrants in Camps

4. According to the figures supplied to the Committee, No. of mig-
out of a total of 856 lakhs new migrants who have arriv- ;r"t;u:llecep-
ed in India by the end of December, 1964, 3-39 lakhs had yon Centres
utilised the hospitality provided at the Reception Centres to the
set up by the State Governments on their borders with T'“%mp
East Pakistan and were moved to the Transit/Relief wnm_'
Camps at various places. The State-wise break-up of the per, 1964.
nu.mE:r of new migrants who were moved by the Recep-

tion Centres in the States to the Transit/Relief Camps
upto 31st December, 1964 is as follows:

Families Persons

West Bengal . 46,528 2,00,§13 Moved to Mandla and
Mana Group of Tran-
sit Centres. From
Mana to other camps
in various States.

30,492 1,27,873 Camps in Assam.

Tripura® . . 5095 .23,330 Camps in Tripura,
U.P. and Bihar.

Assam

82,115  3,51,416
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i 5. On the 2nd January, 1965, a total of 66,713 families
Camps. comprising 2,83,177 persons were lodged in the wvarious

Transit and Relief Camps and were being maintained and

loo(llted after by the Central and State Governments, as
under:

Centrally managed Camps :

Families Persons

Mana Group of Transit Camps . . 14,165 62,600
Work Centres/and Work-site Camps . 7,590 31,350
TortaL . . . 21,755 93,950

Relicf Camps in States :

State No. of
Relief Families Persons

Camps
1. Assam . . . . 30 28,70 1,20,750
2. Andhra Pradesh . . s 510 1,847
3. Bihar . . . . 3 2,076 9,465
4. Madhya Pradesh . . 18 4,056 17,075
5. Maharashtra . . . 4 3,595 14,794
6. Madras . . . . 5 223 903
7. Orissa . . . . S 2,257 9,763
8. Tripura . . . . 21 930 3,918
9. UttarPradesh . . . 2 2,561 10,712

93 44,958 1,89,227

A statement showing the number of Camps opened or
under construction for migrants {rom East Pakistan with
their population as on 2nd January, 1965 is at Appendix I.

Migrants not 6. The Committee note that out of a total of 8,55,996
in Camps. persons migrating into India during 1964, only 2,83,177
or 33.08% were lodged in Camps. The remain-
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ing 5,72,819 or 66:82% have, for one reason or another, not
gone to the Transit/Relief Camps set up by the Central
and State Governments; a large proporuon out of them is
likely to be trying to settle down in West Bengal and
some in Assam and Tripura. Though, for the time being
they are eking out an existence on their own or with the
assistance of their friends and relations, gainful employ-
ment would have to be found for these migrants and
proper opportunities for rehabilitation provided lest they
should assume a social problem of immense magnitude.
This would involve a considerable strain on the economy
of the States.

The Committee feel that the question of providing gain-
ful occupation to such of the migrants as have stayed out-
side ithe camps in West Bengal, Assam and Tripura should
also receive urgent attention of the Government. Al-
though it may not ‘be feasible to draw wup agricultural
schemes for resettlement of these migrants, Government
should in consultation with the State Governments con-
cerned, consider the feasibility of having some alternative
schemes for providing gainful employment to them. To
that end the Committee suggest that the development
plans of the concerned States, particularly of West Ben-
gal, may be urgently and suitably reviewed so as to assess
the requisite resources for generating adequate employment
potential for these migrants and to devise ways and means
to make these resources available. They also feel that
besides providing work for unskilled migrants, Govern-
ment should not overlook the need to provide adequate
employment opportunities for the skilled and educated
migrants.

C. Desertions

7. The Committee find that while a total of 82,115 fami- Difference
lies comprising 3,51,716 persons were moved from the between the
Reception/Interception Centres on the borders upto the number of
end of December, 1964, the number of migrants actually . ©. "0 . 4
lodged in Transit/Relief Camps as on 2nd January, 1965 those actually
was only 66,713 families comprising 2,83,177 persons. Ex- lodged in
plaining the reasons for variation in the figures to the ex- Camps.
tent of 15,402 families comprising 38,539 persons, Gov-
ernment have stated that from time to time migrants have
been leaving the Camps, with or withaut permission, with
the intention of settling down elsewhere, or perhaps in a
few cases, of going back to Pakistan.

The Committee would like the camp authorities to re-
member that the migrants are mostly in a state of nervous
tension and emotionally disturbed. So. seeing no imme-
diate prospect, they may choose for even a worse future
which. should be guarded against.



The Committee feel that migrants desiring to leave the
camps should be persuaded to stay on and for this purpose
the camp authorities may avail of the good offices of Rama
Krishna Mission and Bharat Sevasram Sangh in persuad-
ing them to continue to stay in the camps.

t of _8. According to the information supplied to the Com-
“B"""miom mittee on the 4th December, 1964, as many as 10,802 fami-
from Camps. lies had deserted the Transit/Relief Camps set up by the

Government. The State-wise break-up of this figure has
been given as follows:

Orissa . . . . 1,753
Madhya Pradesh . . . 1,199
Uttar Pradesh . . . 239
Maharashtra . . . 125
Madras . . . . 124
Andhra Pradesh . . 134

Mana Group of Transit Cen- ..
tres . . . . 7,972
Sabri (Malkangiri) . . 50
D.B.K. Railway . . . 106
TotaL . 10,802

Reasons for 9. The following reasons have been given by the
desertions. Government for desertions from Camps:

(i) insistence by the migrants on the allotment of
agricultural land which was not readily avail-
able;

(ii) disinclination to do manual work;

(iii) the hot climate of the locality to which the
migrants are not accustomed;

(iv) shortage of water supply in the initial stages
caused by the sudden increase in population;

(v) desire to join their relations in West Bengal or
to rehabilitate themselves through their own
efforts in West Bengal.

The Committee do mot consider the first two reasons
given for desertion of migrants from Camps as quite convin-
cing inasmuch as the migrants must be fully aware that
desertion entails stoppage of cash doles and forfeiture of
any right for the grant of land should it ever become
available. They are also expected to realise that they
shall have to eke out their living outside the Camps by
hard manual ldbour. In view of the fact that the number
of desertions from Camps is very high, the Committee re-
commend that a critical study should be made as to the
causes of desertions from the Camps so that suitable reme-
dial measures may be adopted. They would also stress
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that ‘in the light of the study, suitable criteria for location
of the Camps that 'may be set up in future and broad guide
lines for their administration may inter alia be laid down.

10. The Committee are informed that families who de- Re-sdmis-
sert the Camps are given only one chance to return to the 'D‘°n of
Camp and so far 1554 families who had deserted the Camps
for an average period of one to eleven weeks have been
re-admitted to the Camps. It has also been* stated that
at present there is n"» system of reporting details of the
deserting families to the Governments of West Bengal,
Assam and Tripura etc.

The Committee feel that if the policy of giving only one
chance 'to the deserters to return to the Camps is to be
made effective, details of families who desert the Camps
should be immediately circulated to the Governments of
West Bengal, Assam, Tripura 'etc. to enable them to per-
suade the deserting families to return to Camps and to keep
track of those families if they do not go 'back.

11. The Committee are informed that migrant families Expulsions.
can be expelled from the Camps for various reasons such
as—

(i) being not migrants at all;

(ii) being old migrants i.e., those arriving from
East Pakistan prior to 1st January, 1964;

(iii) giving false statement at the time of screening;
(iv) breach of discipline;

(v) unauthorised absence for more than 15 days;
and

(vi) in the event of a second refusal to move to any
Camp/Rehabilitation Centre for which move-
ment order has been given.

The Committee recommend that lists of migrants ex-
pelled from the Camps should be suitably circulated to
the Governments of West Bengal, Assam and Tripura so
that those Governments may watch their movement and
if necessary, try to keep them on the right track.

12. The Ministry have stated that according to the in- No.of fami-

formation so far received from the various States and "ﬁ‘.}m

® At the time of factual verification the Ministry have stated that at
present Chief Camp Commandant, Mana sends a i h
Bove of Wiat Dot s & report of desertions to the
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Central Camps, 63 families/256 persons have been discharg-
ed from the Camps in 1964 on detection that they were
old displaced persons. The details are indicated below:

No. of families/per-

S.  Name of sons detected and Action taken against
No. Camp discharged the Heads of families
Familiecs  Persons
1. Hastinapur 3 13 Prosecution launchs
(U.P)) ed. In two case
accused left after ad-
monition. One case
is still pending.
2. Rudrapur 2 12 Casesregistered undel
(U.P) 420 IPC. They are
pending for trial.
3. Kalyanpur 5 23 Two convicted and
(Karimgan)) others under trial.
4. Meherpur 12 53 Discharged from
(Cachar) Camp. 4 cases re-
ferred to police for
investigation.
s. Mana Group 46 150 Discharged from
of Transit Camps.
Centres
6. Sarguja I s Discharged and pro-

69 - 256

sccuted.




CHAPTER 11
ARRANGEMENTS FOR RECEPTION

A. Eligibility to Relief and Rehabilitation benefits

13. With effect from the 15th October, 1952, migration Categories
from East Pakistan to India was allowed only on °"$""§"Y
migration certificates issued by the Deputy High Com- fnucof =
missioner, Dacca. According to the instructions issued by Migration
the Government in March, 1958 only persons of the follow- Certificate

ing categories were qualified for migration on compas-
sionate grounds:

(i) Orphans with no guardians in East Pakistan;

(ii) Unattached women and widows with no liveli-
hood in East Pakistan;

(iii) Grown up girls coming to India for marriage;
(the migration certificates in such cases being
issued only to the girl concerned);

(iv) Wives joining husbands in India;
(v) Families living in isolated parts;

(vi) Members of split families part of which has
already settled in India;
[A family for the purpose of (v) and (vi) con-
sists only of husband. wife, unmarried sons and
daughters and aged parents]; and

(vii) Persons whose near relations on whom they are
entirely dependent are in India.

14. When large scale communal disturbances took piace Free entry
in East Pakistan in January 1964, it was represented that allowed to
the members of the minority communities living in East a‘;‘;;ig‘fi’,";s
Pakistan at places far away from Dacca were finding it afrer 5.1-
difficult to obtain migration certificates from Dacca expe- 1964.
ditiously. Accordingly. the requirement of migration certi-
ficates or entry into India is stated to have been ‘“on hu-
manitarian grounds, temporarily relaxed” and persons were
allowed to cross *he border even if they did not possess any
travel document.

15. After the disturbances in East Pakistan in January, L iberalisation
1964 the following additional criteria for the issue of mig- o‘fﬂ migration

ration certificates have been laid down: ;r(fc’é"‘::e
(i) Girls of marriageable age; unattached women after

and orphans who may have no sponsores in India 1-1-1964.
as well as girls approaching marriageable age;

9
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(ii) Families seriously affected due to arson, looting
and killing;

(iii) petty traders who have lost their wherewithal
as well as industrial labour skilled or unskilled,
who have been badly affected;

(iv) cases for Deputy High Commissioner’s discre-
tion; this would also take care of border line
cases.

The procedure for the issue of certificates has also been
simplified as follows:

(i) fee of Re. 1/- is being accepted in cash instead
of by postal order alone and receipt is endorsed
on the form itself;

(ii) requirements of reporting to specified police
stations in India where the migrant is expected
to go, have been suspended temporarily in the
case of those who have no relatives or sponsors
in India;

(iii) all applicants are being directly interviewed and
detailed documentary evidence is not insisted
upon.

(iv) Instead of requiring each migrant to submit a
copy of his/her photographs, the photograph of
the head of the family only is now accepted.

A copy of the form prescribed for submission of the
application for migration certificate is at Appendix II.

16. The figures of migrations from East Pakistan from

ithout mig- 1st January, 1964 to 31st December, 1964 furnished to the

ration certi-

ficates

Committee indicate that only 299, of the migrants have
come with migration certificates while 52% migrated with-
out any travel document.

While the Committee appreciate the action taken by
Government to simplify procedures and liberalise criteria
of eligibility 'for issue of migration certificate, they consi-
der that appreciable percentage of migrants who continue
to come without migration certificates is indicative of the
genuine difficulties which are still being felt by the in-
tending migrants in expeditiously obtaining . migration
certificates. The reasons for not being able to obtain the
migration certificate may well ‘be distance from Dacca,
illiteracy. elaborate procedures or even red-tape necessi-
tating their presence in Dacca for long periods causing
unbearable erpenditure and anxiety in the generally in-
secure conditions that exist in East Pakistan.. They re-
commend that a Committee consisting inter alia of the re-
presentatives of the Ministries of External Affairs and Re-
habilitation and of the State Governments of Assam and
West Bengal may review the entire system of issue of
migration certificates by the High Commission for India in
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Dacca, including the existing rules of eligibility, proce-
dures and facilities and to suggest the lines on which
further liberalisation could be done. They would also
like this Committee to consider how relief and rehabili-
tation benefits should not be denied to genuine and deserv-
ing migrants even though they may not be able to obtain
the migration certificates because of disturbed conditions,
distance, ignorance, etc.

17. As observed already, with effect from 15th October, Relaxation

1952 migration from East Pakistan to India was allowed 'r'e‘hg:t‘:‘:h‘;fb‘_
only on migration certificates issued by the Deputy High jagion,
Commissioner, Dacca. Early in 1958, a decision was taken bencfits to
that those who came to India after the 31st March, 1958 new
should not be given any relief or rehabilitation benefits Migrants.
even if they arrived with migration certificates issued by
the Deputy High Commissioner for India at Dacca. After
the communal disturbances in East Pakistan in January,
1964, the policy was relaxed and it was decided to offer
relief and rehabilitation to all the new migrants, i.e., those
arriving in India after 1st January. 1964 who were in
genuine need of, and desired such assistance, irrespective
of whether they possessed any travel documents or not.

18. With effect from the 1st November. 1964, the Gov- Revised
ernment have again decided to restrict relief and rehabili- g‘;‘c“g:fn"“
tation benefits to those who come with migration certi- I-11-1964.
ficates. Explaining the reasons for the rcview oi the
policy, Government have stated that the orocedure for
issue of migration certificates has been simplified and the
categories of applicants eligible for migration certificates
enlarged, and that over 4-27 lakhs of persens had taken
advantage of this liberalised policy of the Government
during the period from the 1st Januaryv. 1964 (¢ the middle
of October, 1964. It is further stated that as genuine
migrants seeking migration certificates are now able to
obtain such certificates without any difficulty. the revised
policy in regard to grant of relief and rehabilitation bene-
fits introduced with effect from 1-11-1964 will ensure that
relief and rehabilitation benefits go only to the genuine and
deserving migrants. The representative of the Ministry
stated during evidence that discretion has been alluwed
under the revised policy to the State Governments to make
exceptions in genuine cases of hardship. 1t was also
revealed during evidence that the revised policy was
announced on the 24th October, 1964 and made effeciive
from the 1st November. 1964.

The Committee note that a period of only 7 days was
allowed between the announcement of the revised policy
and the date of enforcement of the same. This period was
obviously too short for the news of the revised policy to
reach the interior of Pakistan from where the exodus of
migrants takes place. This is evident from the fact that of
the total migrations during the two months following the
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1964), as much as 35-669, were without any travel docu-
ments. In view of the fact that repeated assurances have
been given in Parliament that all the migrants arriving
after 1-1-1964 would be eligible to relief and rehabilitation
benefits irrespective of whether they possessed migration
certificates or not, the Committee feel that it was only
appropriate that Government should have announced in
Parliament their intention of modifying their policy before
it was enforced. In the opinion of the Committee the real
test of the revised policy would lie not in how it functions
in periods of comparative calm as at present, but in how
far it will suit conditions of the worst holocausts to which
the minorities in East Pakistan are periodically exposed.

declaration of the revised7policy (November and December,

B. Reception/Interception Centres

m‘lm 19. Governments of West Bengal, Assam and Trioura
Centres and have made arrangements for the reception of new migrants
;"ﬂl‘_ from East Pakistan by setting up Reception/Interception
uncions.  Centres at convenient places along their borders with East
Pakistan. The precise functions of these Centres arc—

(i) Reception of new migrants near the border;

(ii) Provision of temporary accommodation and sup-
ply of food to migrants pending their dispersal
to transit camps;

(iii) Scrutiny of records,/documents and interroga-
tion;

(iv) Inoculation and Vaccination.

Wﬁ‘?gn';f 20. The Reception/Interception Centres have been set
R"clm :pu_on up at the following places:
Centres,

West Bengal
Reception Centres
(i) Banpur
(ii) Petrapole
(iii) Hoshnabad
(iv) Sealdah

® A1 a very last siage, the Committee have come to learn thas from 15t
April, 1965, Government have put a ban on any mugrams coming smio India
from East Pakistan without vahd documents. In this case also, the Commirtee
Jeel thar this policy decision should have been firss announced in Parliament as
Parkament was in Session then. The Committee fursher fecl, that while the
Government should take cvery step to prevent the infiliration of fifth columnists
and saboteurs from East Pakistan, the policy tring a ban on wugration
without valid docwments, will wock very hard ith the mimority community of
Bast Pakistan, where conditions arc yet far from sanifactivry and secure for
tisem, and toill deny them protection and security in India which 1 may " be
compelled 10 seek particularly for the honour and safety of their olk.
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Interception Centres
(i) Bashirhat
(ii) Balurghat
(iii) Malda
(iv) Cooch-Behar
(v) Raigunj
(vi) Alip uar
(vii) Jalpaiguri
(viii) Canning
(ix) Berhampore

Assam

(i) Dalu in Garo Hills
(ii) Demagiri in Mizo Hills
(iii) Karimgunj in Cachar
(iv) Two Camps at Sela and Balat in Khasi Hill
District
Tripura

Information could not be supplied. Government have
stated that the existing Reception/Interception Centres are
adequate to cope with the influx and to cover all the points
of entry across the border.

21. The Committee are informed that temporary accom-
modation has been provided for sheltering the new mig-
rants during their stay at Reception,Interception Centres
in Assam. Similarly, in Reception/Interception Centres in
West Bengal there is temporary accomrnodation except at
Banpur and Petrapole where pucca buildings have been
constructed. Information in respect of Tripura has not
been furnished. It is stated that the accommodation avail-
able in the existing centres is adequate to cope with the
g‘;@ent rate of influx which in West Bengal, Assam and

pura averages 202, 108 and 107 persons per day respec-
tively.

22. The Study Group of the Estimates Committee during
their tour of Reception Centres in West Bengal in
February, 1964 noticed that at the Reception Centre at
Petrapole, only one row of barracks was available for the
migrants while the remaining barracks were occupied by
persons who came temporarily from Assam during distur-
bances there in 1960 and by unattached persons who were
earlier removed from the Sealdah Railway Station. The
structures at Petrapole and Banpur, which were construct-
ed nine years back also needed repairs. It was stated dur-
ing evidence that at Hoshnabad there are only G.I. Sheet
Sheds without walls, though instructions have now been
issued to raise pucca structures there.

In view of the fact that the Central Government is
meeting the entire expenditure on the operation o
Reception/Interception Centres, the Committee recom
that appropriate agencies of the Central Government should

Arrange-
ments for
housing at

Interception
Centres.

Housing
facilities in
Centres in
West Bengal.
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undertake a periodical survey of those Centres to ensure
that adequate facilities are available. In this context they
would particularly stress the need for providing suitable
accommodation in those Centres and of keeping it in a
Lighting satisfactory state of repair. )
ar range- 23. The Study Group of the Estimates Committee during
bems atthe their visit of the Petrapole Railway Station on the border
Railway in West Bengal in February, 1964 noticed that there were
Stations. no lighting arrangements at the Railway Station. The
representative of the Ministry assured the Committee
during evidence that the Ministry would take up with: the
Railway authorities the question of providing lighting
arrangements at the Railway Stations on the border.

The Committee feel that even though the rate of migra-
tion has gone down or may further go down, there should
be adequate lighting arrangements for purposes of security
necessary in a border station. The Committee hope that
necessary action would be taken by the Government in this

regard.

Telegraph 24. The Study Group noticed during their visit in
"l‘:’n{“{; February, 1964 that there were no telephone and telegraph
itics at the  facilities for official use by the officials of the Reception
border Rail- Centres or for conveying any message on behalf of the
way Sta- migrants at the Gede Railway Station on the West Bengal
g&‘ggﬂ border. The representative of the Ministry stated during
Centres, evidence in December, 1964 that the Railway Stations have
telegraphic facilities but have not been connected by tele-
phone as yet. He agreed that the Reception/Interception
Centres should also be connected by telephone and tele-
graph.

The Committee feel that a telephone and telegraph net
work on or near the border railway stations or check posts
would be in the interest of security. Incidentally, it would
also be of help to the migrants in contacting their friends
and relatives in India. The Committee therefore recom-
mend that Government may eramine the feasibility of
providing telephone and telegraph facilities at the border
Railway Stations and Reception/Interception Centres.

:.':“d“" 25. The representative of the Ministry stated during
of stores, evidence that local purchases af articles required for dis-

tribution among the migrants at the Reception Centres
were made by the State Governments concerned by in-

viting limited tenders.

The Committee appreciate that at the initial stage vhen
articles had to be procured on an emergency basis it might
not have been possible for Government to make their pur-
chases through the usual channels such as D.G.S. & D. or
by inviting open tenders. The Committee however feel
that even in emeregency. the Government should try to
evolve some procedure for purchases and ensure that no
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misuse of powers and authority for emergency purchases
takes place.

C. Relief provided at the Reception Centres

26. Migrants from East Pakistan arriving in West lsl?ul:fft
Bengal on or after the 1st January, 1964 and who are eligi- Reception
ble to relief and rehabilitation benefits are offered facili- Centres in
ties during their stay at the Reception Centres according West Bengal,
to the following scale laid down:

(i) Daily Allowances
0.50 paise per head in cash or kind.
(ii) (a) Clothing

The scale of clothing for the new migrants is as
follows, subject to a ceiling of Rs. 16 per head
in respect of persons aged 8 years or more and
Rs. 8 per head in respect of those below 8 years:

One pair of Sari to every adult women

One pair of Dhoti to every adult man

One pair of Shirt and shorts each to every boy.
One pair of pants and a frock each to every girl.

NoTE: In the case of adult men and women, a shirt or
a blouse, as the case may be, may also be supplied provid-
ed that after the supply of one pair of dhoti or Sari has
been made, a sufficient amount remains out of the Rs. 16
to cover the additional cost of shirt or a blouse.

It has also been decided that a shirt and a pair of
shorts to boys, and pants and a frock to girls aged more
than 8 years and less than 14 years in lieu of a dhoti and
shirt or sari and blouse, as the case may be, may also be
supplied subject to the financial ceilings laid down.

(b) Blankets

Woollen blankets may be supplied at the rate of one
blanket per adult subject to a maximum of three
per family.

(c) Utensils etc.

. _The following miscellaneous items may also be sup-
lied to each family:

Mug One piece
Mats Two pieces
Karai One piece
Plate One piece (per adult)
Bucket One piece

Glass One piece (per adult)
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(iii) Cash allowance to meet the expenses on food during
the journey period etc.

Before the commencement of the journey, each migrant
is given one dry meal and some cash allowance.
The expediture on the dry meal and the cash
allowance is however restricted to Rs. 2.00 per
adult and Rs. 1°30 per minor below 8 years per
day. In addition to this journey allowance to
meet expenditure on the purchase of food etc,
the migrants are given 10 days cash doles in
advance, at the usual rates, before their depar-
ture to Camps/Transit Centres outside West
Bengal.

(iv) Railway Warrants

Third class Railway Warrant from the place of
departure in West Bengal to the destination.

Daily 27. The Committee note that Government of India have
Allowance. sanctioned to the migrants a daily allowance of 0-50 paise
r head per day in cash or kind during their stay at the
gcelption Centres. According to the memorandum fur-
nished by the West Bengal Government to the Study
Group of the Estimates Committee during their tour of
West Bengal in February, 1964, it appears that the West
Bengal Government have been actually paying to the
migrants gratuitous relief at the rate of Rs. 18-00 per
adult per month and Rs. 9: 00 per minor per month. Where,
{mwever, foodstuffs are distributed, the scale is as fol-
OWS:

Rice or Rice and Atta 286 grams per adult per day.

Dal 80 grams per adult per day.

Salt 20 grams per adult per day.

Chira 60 grams per adult per day.

Gur 20 grams per adult per day.

Sugar (only for the sick and ailing persons) 60
grams per adult per day.

Cash 06 nP per adult per day.

(Half of the above quantity is admissible for a
minor below the age of 8).

Review ofd 28. The representative of the Ministry admitted during
mmm‘_ evidence that the prices of foodstuffs have gone up since
15th April, 1964 when the orders regarding grant of relief
to new migrants in Camps in States were issued and the
scales of cash relief fixed. He, however, stated that the
West Bengal Government have not yet submitted any for-
mal proposal for enhancement of the scales of cash relief.
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In view of the admitted rise in the price of foodstuffs
the Committee suggest that the scales of cash relief ad-
missible to the migrants during their stay at the Reception/
Interception Centres in the States and at the commence-
ment of, and during, their journey to the transit Camps
may be reviewed in consultation with the State Govern-
ments concerned at an early date so that the scale of cash

relief may be related to the minimum requirement of
foodstuffs.

They would further suggest that there should be an
arrangement for the periodic review of the scales of relief
by a departmental committee to make sure that these are
sufficient to cover the prevailing prices of foodstuffs.



CHAPTER III
DISPERSAL
A. Transit Centres

29. As fresh waves of migrants started from East Pakis-
tan in the wake of communal disturbances there in Jan-
uary, 1964, it was felt that it would not be possible for
West Bengal alone to absorb all the new migrants crossing
into that State. Accordingly, a decision has been taken by
Government that only those migrents who will go to the
Camps will be entitled to relief and rehabilitation benefits
and those remaining in West Bengal will not be entitled
to any relief and rehabilitation benefits and thus they will
be a burden on the economy of West Bengal. In pursuance
of this decision. a group of Transit Centres has been set up
in the Mana area near Raipur in Madhya Pradesh where
new migrants crossing into West Bengal are moved and
accommodated temporarily until they are dispersed to sites
of their permanent rehabilitation. These Transit Centres
were managed by the Dandakaranya Development Autho-
rity until the 1st July, 1964 on which date control over these
Transit Centres was taken over by the Central Government.

The Committee note that two of the Camps in the
group, namely, Bhanpuri and Nowgaon were closed down
after being operated for a feuw months, the former because
the State Governmen: wanted the accommodation and
the latter for administrative reasons. The Committee hope
that the capital expenditure incurred on these Camps to t;:
extent of Rs. 3-21 lakhs will not be allowed to go infructu-
ous and that these will be utilised for somejfother purpose
connected with the rehabilitation of displaced persons.

30. The following facilities are provided to the mig-
rants during their stay at the Transit Centres:

(a) Cash doles:—As per details indicated in Appen-
dix III (effective from 1-11-1964).

(b) Clothing: —At the rate of Rs. 16 per head in
respect of persons aged 8 years or more and
Rs. 8/- per head in respect of those below 8
years.

(a) Vide Ministry of Rchabilitation letter No. 6(1) 64-R&S/RL-1 dated
28-10-1964.

(b)Y (c) & 7¢) Vide Ministry of Rchabilitation letter No. 6 /1 Mara

R & S/RL- dated 10-11-64 ¢ er No. & /1f6e/Mary/
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(¢) Blankets:—Woollen blankets at the rate of one
blanket per adult (including childrem of 8 years
or more) subject to a maximum of three per
family.

(d) Cremation and Sradh grants:—At the rate of
Rs. 30/- per dead person.

(e) Utensils:—Utensils, bedding, lanterns and mis-
cellaneous items are provided subject to a maxi-
mum of Rs. 15/- per family.

(f) Milk:—Milk powder is also given to women,

children and sick and infirm persons among the
migrants.

(g) Medical and educational facilities: —Adequate
arrangements have been made in the Camps to

provide medical and educational facilities to
the migrants.

(h) Marriage grants:—(for marriage of unmarried
girls and/or remarriage of widows): Rs. 200/-.

(i) Grant to cover expenditure on physical, cultural
activities, etc.: —Re. 1 per family per year.

(j) Warm clothings: —Children upto the age of 12
vears are being supplied woollen bundies at 1/3rd
price in Camps which are in extremely cold areas.
Children of unattached women, however, are
given warm clothing free of charge.

31. The rates of cash doles for tiie old migrants from East
Pakistan. who were to be dispersed from West Bengal and
Tripura for resettlement in Dandakaranya were laid down
in 1960 on a sliding scale varying from Rs. 30 to Rs. 70 per
family depending on the number of members in a family.
The amount of cash dole to be paid to a family was reduced
by Rs. 20 p.m. per able-bodied adult male member of the

family who was provided with work and who earned
wages. :

The sysiem of doles or old migrants, as prevailing in
Dandakaranya. was made applicable to the new migrants
also who came from East Pakis‘an on or after 1-1-1964. This
system remained in force upto the 31st October, 1964.
From the 1st November, 1964, revised instructions regard-
ing payment of cash doles 10 new migrants have been en-
forced. A copy of these instructions is at Appendix III

The Committee note that so far as the gross amount of
cash doles payable to the migrant families of different sizes

is concerned, the old scales fired sometime in 1960 and the
new scales are identical.

(d) Vide Ministry of Rehabilitation letter No. 6{7) 64-R&S dated
22-4-1

(A) Vide Ministry of Rchabilitation letter No. 6 (15} 6¢4-RL. I dated

g
(9 Vide Ministry of Rchabilitation letter No. 5 (30)/64-R&S RI.. IT
dated 30-10-1964.

Cash doles.
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The Committee have already recommended in para 28
that a departmental committee may review periodically the
scales of cash relief admissible to the migrants so as to
ensure that they are commensurate with the prevailing
prices of foodstuffs. The departmental committee may also
review the scales of cash doles payable to the migrant fami-
lies accommodated in the Transit/Relief Camps.

32. In April, 1964, instructions were issued by Govern-
ment for the payment of cash doles to the new migrants
in lump-sum at the beginning of every month. 1t was
subsequently decided to pay the doles in three equal instal-
ments during the month at an interval of 10 days. It has
been stated that this system has been introduced with a
view 10 ensure that some money is available to migrants
from time to time during the month and that the entire
doles for the month are not frittered away at the beginning
of the month. The Committee understand that it has not
yet been possible to implement these instructions fully
particularly in the Mana Group of Camps for administra-
tive reasons.

The Committee recommend that payments of cash doles
should be made to the migrants in instalments regularly
and no administrative difficulties should be allowed to stand
in the way of disbursement of the doles in instalments and
in time.

33. It has come to the notice of the Committee that
although the migrants are entitled o articles of clothings,
blankets, utensils etc., at the prescribed scale as soon as
they reported to the Relief Centres on their first arrival
from East Pakistan, some of them have not been provided
with the essential perquisites of living even after their
dispersal ‘o the Relief Camps from Mana Group of Transit
Centres. Thus, upto the time of visit of the Study Group
of the Estimates Committee to the Chanda Relief Camp in
October, 1964. dhotis and saris had been supplied to only
400 persons out of 1379 migrant families comprising 5,701
persong accommodated in the Camp. It was stated that
additional material was being procured and would be sup-
g{ied to inmates very shortly. As regards blankets, the

udy Group were informed that efforts were still being
made to procure them. Similar conditions prevailed in the
Bhadravati Relief Camp which was also visited by the
Study Group. Complaints regarding non-supply of blan-
kets were made %o the Study Group at the section of the
Transit Centre at Mana where Permanent Liability fami-
lies are accommodated also. The Camp authorities explain-
ed that the blankets had not arrived in Mana till then.

34. From the information furnished to them subsequent-
ly, the Committee note that almost all the migrant families
have been supplied with the prescribed quota of clothing,
utensils, beddings, lanterns and blankets and that all
migrants in Chandrapur (Chanda), Bhadravati and in the
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Mana Group of Camps have been supplied with blankets/

uilts while the other articles were supplied by the West

ngal Government before dispersal of the migrants from
there.

While the Committee appreciate the difficulties in the
supply of article to the migrants at the initial stages when
the procurement and movement of stores could not have
kept pace with the rate of influx, they do not see any justi-
fication for long delays in the supply of articles to migrants
during recent months when the position has more or less
stabilised. They recommend that adequate arrangements
should be made to ensure the supply of articles according
to the prescribed scales within 10 days of the arrival of the
migrants in the Transit Camp.

35. A complaint has been received by the Committee qu.:lzyof
about the quality of blankets supplied to the migrants. It is blanket
stated that blankets, etc.,, have been purchased from Khadi supplied.
and Village Industries Board, Gandhi Ashram or through
Co-operative Societies. Where this was not possible blan-

kets and other articles have been purchased by the State
Governments by calling open tenders at the lowest price.

It has ween stated that the price of blankets purchased from

markets in West Bengal ranged from Rs. 12 to Rs. 17 per
blanket.

The Committee recommend that the quality of blankets
purchased may be examined by Government to see whether
those were according to the samples previously aepproved
and if any irregularities are noticed, suitable action may
be taken to remedy them. They would also recommend
that the Government may consider the desirability of set-
ting up a Central Purchase Committee which may ensure
that, as far as possible, normal procedures for purchase of
articles by Government are followed and that the articles
de&lvered are according to specifications and samples previ-
ously.

B. Mana Group of Transit Centres

36. The Mana Group of Camps was set up in February, Ctpecity and
1964, originally under the charge of the Dandakaranya
Development Authority. Dandakaranya Development
Authority managed these Camps until the end
of June. 1964, partly by diverting the Project staff and
partly by creating additional posts. The administrative
control of these Camps was taken over by the Ministry of
Rehabilitation with effect from the 1st July, 1964.

The Committee are informed that while the capacity of
the Mana and Kurud Transit Camps is 7.500 families and
2,500 families respectively, the number of families actually
accommodated in those Camps as on 2nd January, 1965 was
10,280 and 3,875 families respectively.*

®At the time of factual verification, the Ministry have stated that the
number of families actually accommodasted'in Mana and Kurud Camps es on
20-3-1965 was 7,225 and 2,529 respectively.
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37. The arrivals in, and dispersals from, %he Transit
Camps during the penod from July, 1964 to March 1965,
have been as follows:

Families Families

Month arrived dispersed
1964
July . . . . . . . 3402 714
August . . . . . . 3798 898
September . . . . . 819 868
October . . . . . . 1948 1671
November . . . . . . 1224 1350
December . 1265 1849
1965
January . . . . . . 779 1.616
February . . . . Y2 649
March (upto 27- q 1 965) . . . 37y 726

38. The migrants are housed in huts with CGI sheet
roof and Dharma Walls. There arc 1073 (8'x98’) huts in
Mana Camp with a capacity for 7,500 families and 357
huts in Kurud Camp with a capacity for 2,500 families.
Each hut is divided into 7 rooms (18 x 14 each). The
representative of the Ministry stated during evidence that
on account of a large influx of migrants and their slow
dispersal during the monsoon season. there was some over-
crowding in the Camps and consequently more than one
familv had to be accommodated in onec-room tenements.
He. however, hoped that the position would gradually im-
prove and it would<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>